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been left out. This is especially the case
in Nadaun and Sujanpur Blocks of
Hamirpur District, Dhundla Block in
Una District and Dehra Block in Kangra
District, where the process of rural elec-
trification has come to a halt.

This has resulted in frustration and
extreme inconvenience to the left villages
including many Harijan Basties which
were expecting the electrification in a
short time. It is, therefore, necessary to
expedite the sanction of new schemes for
a hundred per cent coverage of such

Blocks where the R.E.C. Schemes have

since been closed or are about to be
closed. This can only be done if the Ru-
ral Electrification Corporation accords
top-most priority to the clearance of these
Schemes and also for arranging liberal
financial assistance to the State Electricity
Board of Himachal Pradesh for this pur-
pose.

I, therefore, sincerely request the Gov-
ernment of India, particularly the Minis-
try of Energy and Rural Electrification
Corporation to act immediately in this
direction so that the process of Rural

Electrification is not brought to a grinding
halt.

(iv) ALLEGED IN INEFFICIENT WORKING OF
THE NATIONALISED BANKS.
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(v) DEMAND FOR SETTING UP IMMEDI-

ATELY ONE OF THE TWO PROPOSED

UNITS OF BHARAT ELECTRONICS, LTD.
IN WEST BENGAL

SHRI NIREN GHOSH (Dum Dum):
Sir, the Chief Minister in his D.O. letter
dated Jupne 2, 1981 requested the Prime
Minister for approval of the Central Gov-
ernment for location of one of the two
proposed units of BEL in Salt Lake City in
Calcutta.

MR. CHAIRMAN: You have not men-
tioned the Chief Minister. You have not
stated which Chief Minister,

SHRI G. M. BANATWALLA (Pon-.
nani): For him, there is only one.
SHRI NIREN GHOSH: It is for the

city of Calcutta, That means, the Chief
Minister of West Bengal.

He further intimated the Prime Miqis-
ter that about 100 acres of land in the
Salt Lake City had been kept reserved for
the proposed project.

Subsequently, the Chief Minister dis-
cussed this matter with the Prime Minis-
ter on 23rd July and followed it up with
anothe, D.O. letter dated August 3, 1981
addressed to the Prime Minister.

The Defence Ministry, it is understood,
has initiated a note stating that West'
Bengal, being a border State, is not a safe
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